The Minister of Irrigation
and Power ( Hathi): (a) The
Hirekud Dam Project will be &
ferred to the Government of Orissa,

" for maintenance and operation pur-
poses as soon as they are in & posiuon
to take it over,

(b) and (c). No terms and con-
ditions are contemplated in this re-
gard.

Shri Panigrahi: May I know whe-
ther it is proposed that when the
transfer will take place, the present
Hirakud Control Board will be
abolished?

Shri Hathi: This Control Board was
really meant for the expeditious ex-
ecution of the project. Because the
Orissa State had not adequate
machinery, the Central Government
took up the execution of thé project.
Once it is ready, it will be handed
over to the State Government. There

. may not be necessity for a Control
Board then.

Shri Panigrahi: May 1 know “wlte-
ther this transfer will be given effect
to before or after the completion of
the second stage of the Hirakud pro-
ject?

Shri Hathi: The idea is to give it
before the completion of the second
stage. The Orissa Government is
only waiting for the full completion
of the first stage so that some of the
officers and machinery could be utilis-
ed for maintenance and operation.

Shri C. D. Pande: May I know if the
Government have come to any definite
decision or principle that as soon as
a big project is completed it will be
transferred to the State Government?
If so, may I know how far it will be
compatible with the financial com-
mitments of the Government of India?

Shri Hathi: Generally, it is the
State Governments that are executing
almost -all projects with the exception
of Hirakud. The Hirakud project
is the only one which was being ex-
ecuted by the Central Governnignt,
All other projects are bheing executed
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by the State Governments. So, the
Question of transferring the profects
to the State Governments would not
arise,
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An Hon. Member: English.

Mr. Speaker: The English answer
may also be read.

Shri Karmarkar: I take the liberty
of saying that the Hindi reply that I
read was the translation of an earlier
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reply and does not contain something
that has been added in the English
version. I shall submit to the Lok
Sabha in due course a revised answer
in Hindi in regard to this addition.

Shrl 8. M. Banerjee: May I know
whether the hon. Minister is aware
that a hospital stoppage of Re, 1
for the employee and Rs. 8 for the
members of his family is charged, be-
cause, the definition of ‘family’, accord-
ing to the British rule, was, wife and
legitimate children. So, the other
members of the family are not given
free medical aid. That is what I am
saying. ‘The hospital stoppage is
there: Re. 1 and Rs. 3. For widowed
mother, it is Rs. 8 a day. So, may I
know from the hon. Minister whether
any decision is likely to be taken in
regard to the extension of the defini-
tion of the family so as to include a
widowed mother and others?

Shri Karmarkar: I am afraid that
my hon. friend is referring to some
past history.

Shri 8, M. Banerjee: Not past
history, but recent history.

Shri Karmarkar: The present posi-
tion is this. As I said, the subscrip-
tions are ranging from 50 naya paise
to Rs. 12 per month. The definition
of family has been extended to father
and mother of the person contribut-
ng.

Shri 8. M. Banerjee: There are cer-
tain Central Government undertak-
ings, for instance, in the Defence De-
partment where the Central Govern-
ment Contributory Health Service
Scheme is not applicable. They have
got their own hospital where patlents
are admitted. They have to ~pay
hospital stoppage fee for father, or
widowed mother or unmarried sister.
It is Rs. 8 per day—Rs, 3 for hospital
stoppage and Rs. 5 as doctor’s fee.
Will the Government kindly consider
this matter which is a very serious
one?

Myr. Speaker: ‘The hon. Members
might send their suggestions to the
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Ministers and not use the Question
Hour for making such suggestions.

Dr. Sushila* Nayar: May 1 know
it there is any scheme for health in-
surance including the Government
servants, so that after the Government
servants retire, the only difference
will be that the contribution paid by
the Government will also be paid by
them—50 per cent. by Government
and 50 per cent. by the employees—
and after they retire, full contribution
will be made by the Government ser-
vant? May I know whether Govern-
ment has any such scheme under
consideration, in view of the acute
distress that is being caused at present
to the Government servants after
they retire?

Shri Karmarkar: In the firit plaee,
there does not seem to be any reason
for the feeling that there is acute
distress after their retire. The present
arrangement contemplates only those
wno are in Government service and
for one month later. we are not
taking, at the present moment, of
extending the same facilities to people
after they retire,

SHORT NOTICE QUESTION AND
ANSWER

Article in ‘New Age’

S.N.Q. No. 15. Shri Shree Narayan
Das: Will the Minister of Rehabili.
tation and Minority Affairs be pleased
to siate:

(a) whether his attention has been
drawn to an article published in the
“New Age” weekly dated the 138th
April, 1958, published from New
Delhi, in which some allegations have
been made against him; and

(b) if so, what are the facts of the
case?

The Minister of Rehabllitation and
Minority Affairs (Shri Mehr Chand
Kbanna): (a) and (b). Yes. It was
in 1950 that applications were invited
under the Displaced Persons Claims





